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:' DEPARTMENT OF LAW, JUSTICE ARD LEGISLATIVE AFFAIRS
NOTIFICATION

Delhi, the 29th Qctober, [998

A THE DELHI TAX ON LUXURIES (AMENDMENT) ACT, 1998
' {DELHI ACT NO. 11 OF 1998)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi)
AN
ACT
further to amend the Delhi Tax on Luxuries Act, 1996,

BE is cpacted by the Legislative Assembly of the National Capital Tetritory of Delhi in the Forty-ninth Year of the
blic of India as follows — _

Short title, extent and commencement—(1} This Act may be called the Delhi Tax on Luxuries {Amend-
ment} Act, 1998,

(2) It extends to the whole of the National Capital Territory of Dethi.

(3) It shall come into force on such date as the Govemnment may, by notification in the official Gazetie, appoint,

2. Amendment of Section 2.—In the Delhi Tax on Luxuries Act, 1996, (hereinafter referred to as“the principal Act”),
e} of section 2 shall be gmitted.

/3. Amendment of Section 3.—Sub-section (4) of settion 3 of the Principal Act shall be omitted.
R.T.L.D'SOUZA, Under Secy. (L.A}

Printed by the Manager, Govi, of India Press, Ring Roed, Mayapuri, New Delhi-t 10064
and Published by the Controller of Publications, Delhi-110054 — 1998
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DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS :
NOTIFICATION
Drclhi, the 2nd September, 2(114

No. F. 14(16)/LA-2004477.—The following Act o the Legislative Assembly of the National Capital Terrilory o :
Delhi received the assent ol the Hon'ble Ligutenant Governor of National Capital Teritory of Dethi on the 301k August,
2004 and is hereby published for generad infomiation :—

“THE DELHI TAXON LUXURIES (AMENDMENTY ACT, 2004™ :

(eltd Act & of 2004) Y ]

30h August, 2004 25 1

(Aspassed by the Legislative Assembly of the National Capitad Territery of Delhi on 4th August, 2004).
An Act ta [uriheramend in Delhi Tax on Luxuries Act, 1496,

Be it enicted by the Legislative Asscrubly of he National Capilal Temritory of Delhi in the Filty-filth Year ol the |
Republic of India as follows :

{I) This Actmay becalled the Delhi Thax on Luxurics (Amondment) Act, 2004,
) It extends 1o the whalg of Lhe National Cupilal Termitory of Dellu,

(3) Iushall come into ferce on such dale asthe Government may, by nolilication in the Offical Garclie,
appoint. )

2 Amendiment of sectivn 2.—In the Delhi Tax on Lusarmries Act, 1946 (Delhi Act 10 of 1996) (ierpinalter referred !
toas “the principitl Aet™), in section 2, afierclause (d}), the following clause shiall be inserted, nancly - —

“(¢) concessional re” inrelation 1o 4 luxury provided in e hatel, means a rate lower tian the nonmal rate
fixed foc such luxury by the hetelicr or lower thun tut fixed by any Govermnent, autherily, nrundcr lavw for
the time being in force,”

3 Amecndment of section 3.—In the principal Act, In section 3, aften sub-section (3), the following sub-
section shall be inserted, namely :—

"(4) where luxury previded ina hotel 1o any person (not being an employee of the holel) is not charged
atall, oris charged al a concessional rare nevertheless there shall bté levied and collected the (ax on such
haxury, at the mte specilied in sub-section (2), as if full chargc; for such luxury were paid to the hotelier.”
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(FQ BE PUBLISHED IN PART-IV OF THE DELEY GAZETTE-EXTRAORDINARY)

"GOVERNMENT OF NATIONAL CAPITAL ';Y'ERRETORY OF BELHI
(DETE_ARTW NT OF LAW, JUSTICE & LEGISLATIVE ATFAIRE)
8" LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14(12)/LA-2010/Iclaw/2 2% Dated } ©'the September, 2010

NOTIFICATION

No..F 14(1 2)/!.A-20] 0/lclaw/ 32—:3'_ ~ The f'olllowing Act of the Legislative Assembly of the
Nu;.atmnal Capital Territory of Delhi received the assent of the Lt. Govemnor of Delhi on th=
8" September, 2010 and is hereby published for general information:-

“THE DELHI TAX ON LUXURIES (AMENDMENT) ACT, 2610
(DELHI ACT 11 OF 2010) -

(As passed by the Legislative Ass&mﬁly of the National Capital Territory of Delhi on the
23" August, 2010) :

[ 8% September, 2010]

~ BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in
the Sixtieth Year of the Republic of India as follows:- ‘

.Short title; extent. ; . _
and commenicement. 4. (1) This Act mey be called the Delhl Tax on Luxuries
: (Amendment) Act, 2010, |
(2) It extends to the whole of the National Capital
- Territory of Delhi. _
(3) 1t shall come. into force on such date as the
Government méy. by notification in the official
‘Gazette, appoint.

- Amendment of section 2, 2, Inthe Delhi Tax on Luxuries Act, 1998 (Delhi Act
| | 10 of 1898), In clause (i) of section 2, for the words
* five hundred” ocourring after the words “extra
-beds.-ar_id the like, Is” 'and__ before the word *
rupees”, the - words “ one thousand” shall be

substitpted.

“Sted

(Savita Reo)
Special Secretary (Law, Justice & L.A.})
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